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PAPERS LAID ON THE TABLE 

!i{onnCATlONs UNDER ALL-INDIA 
SEIIVlC&g ACT 

THE MINIST!l& OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON· 
NEL (SHRI RAM NIWAS MIRDHA): 
I be&' to lay on the Table a cop> each 
of the following Notifications (Hlncli 
and English versions) under suh sec· 
tlon (2) ot sertion 3 of the At India 
Services Art. 1951:-

( 1 )  The Jnchan Adminlstra tlve Ser· 
vice (Fixation of Cadre 
Strength)  Eighth Amendment 
Regulations, 1973, published in 
Notifitat1on No. G.S.R. 383 (E) 
in Gazette of India dated the 
7th August, 1973. 

(2) The lndian Administrative Ser· 
vice (Pay) Tenth Amendment 
Rules. 1973, published in Noti· 
fication No. G.S.R. 384(E) in 
Gaz.ette Of India dated the 7th 
Au,ust, 1973. 

(3) The Indian Police Service (Pay) 
Third Amendment Rules, 1973, 
pubhshed in Notification No 
G.S.R 878 in Gazette of India 
dated the 18th August, 1973. 

I Placed in Lib"R"II· See No. LT· 
5:i28/73]. 
REPORT or T AIUPJ' COMMISSION RE 
FAIR rrict c; OF JUTE-BASED A'\D FrLT· 

BASlD LINOLEUM, ETC, 

THE DEPUTY MINIST� IN THE 
MINISTRY OF INDUSTRIAL DEVE· 
LOPMl.NT (SHRI PRANAB KUMAR 
MUKHERJFE) · I bPi to lay on thP 
Tabl-

(1) A t'OPY each of tht> following 
paperi. under i;ub-scction <2) of 
section 16 of the Tariff Commis
i;lon Act, 1951:-

Ci) neport (1971) of the Tariff 
':'ommission on the Fair Prices 
of Jute-based and Felt-based 
Linoleum. 

(ii) Government Reaolution No. 
lS&(l) 171·LI(I) dated the 23rd 
AUlust. 1973 (Hindi and Enl
lllh versions) notlfyln1 Gov· 
emment's decisions on the 
above Report, 

l2) A statement (Hind, and En1lish 
versions) showin1 reason, 1111 to 
why the documents mentioned. 
above could not be laici on the 
Table within the period pres
cribed in sub-eection (2) of 
section 16 of the Tariff Com
mission Act, 1951. 

(3) A statement (Hindi and En1lish 
versions) explainmg tht!' reasons 
for not laying the IImdi vers10• 
of the Report mentioned at (1) 
(i) above. 

[Placed in LibTary. See No. LT-
5529/731. 

COMMITTEE ON PRIVATE MEM· 
BERS' BIU..S AND RESOULTIONS 

THIRTY·FIJIST REPORT 

SHRI G. G. SWELL (Autonomous 
Districts) :  I preeent the Thirty-first 
Report of the Committee on Priva� 
Members' Bill and Resolution�. 

13.12 bn. 

STATEMENT RE: GURU GOVIND 
SINGH MEDICAL COLLEGE, 

P'ARIDABAD 

MR. SPEAKER: Shri Khadilkar. 

SHRI PILOO MODY (Godhra): 
Before the statement is made, since I 
have written to you on several occa
�ions, wou d ,.ou allow me t? �ay that 
he should answer four questions in his 
statement? First. what steps have
been taken to recover the assets from 
the old Trust and transfer them to 
the new trust; eecond. It has come to 
my notice that more fees are bcir.i 
aemanaect from the stuaents. Wh:..t 
has the Minister Cot to say . . . .  


